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We have heard Sh. Altaf Ahmad, |earned
Additional Solicitor GCeneral as well as |earned
counsel for the respondent. W have al so perused the
record.

In the facts and circunstances of the case,
the i mpugned order does not call for any interference.
The special I|eave petitionis, therefore, disn ssed
with no order as to costs.

Interimdirections shall stand vacat ed.

SLP(C) 5155/98, 5802/98, 3233/2000, 17594-17595/98@D

M. Altaf Ahnad, |earned Additional Solicitor
General resumed argunents at 11.25 AM and concl uded
his argunents in all the matters. He is permitted to
file certain docunents in SLP(C) Nos.5802 of 1998
and 3233 of 2000.

For argunments of the respondents, to come up
on 1st March, 2001 as part-heard.

(Neena Ver ma) (Prem Prakash)
Court Master Court Master



